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Hon'ble Mr, K,D.Saha, Member (A)
Heard the 1earned counsel Mrs., M.M,PpPal, 'I'wo
Rallway employees working as Motor Drlver-cum-Mechan:Lcs
i on Sourth Eastern Reilway, Bokaro, Adra Division have

jointly filed.this @pplication, The applicants were

. promoted from MD.M, Grade IT scale Rs. 1200-1800/~ to

&

- M.D. M, Grade I in scale Rs, 1320-2040 on adhoc bésis
Wlth effect from 22.10, 1990 and by the impugned order
at Annexure~4 dated 4,1, 1096 they hdve been ordred to be

discontinued mthe post of M.D.M Grade I with effect

from 4,.1.1996(FN). VBy this applicstion the applicants

have @ssiled their reversion from the post of MDM Gréde I
. to the substantive post?m)M Grade II. ‘It,is stated fhat

a nu;hbér of 'j"u'niors afe still WOfkin‘g on adhoc basis to

the post of MDM Gracde I when they have been ordered for

L
!

\‘\ .

reversion, It is further stated that Shri R.K.Sherma, M.D.M,

Grade III who was promoted on adhoc basis to the post of

MDM Grade 11 wltb effect from 22.10,19 99 and orderafor

reversion to the subst@ntive post of MDM Grade I1II with
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MPS,

that DlVlsionoBench will be availcble shortly. Against

effect from 4,1,1993 is still continuing . oﬁithat L "
post., The dppllcant 8lso seek interim ordenxto the
effect that. 6ur1ng the pendencY of the petlkion, operation-

of the direction to revert them should be si%tayed.F

Ze | This is M a DlVlSlOD BEnch matters No D1v1s10n

” A Y

Bench is &t present available and there is no llkellhood

this bcckground and considering the averments and subm1u81ons
off the learned counsel for the applicant, 1 aamlt this

@pplication, Issue notlces to the respondents Written j.

u\ i
stdtement should be flled W1th1n four weeks._R8301nder,\

AY

if @ny, should be filed within & week thereéfter. Requis]

to be filed immedistely. ' i

.3« © . On the question .of interim order, iﬁ is submltted

that dlthough the spplicants have been ordered for

reversion with effect from 4. 1.1996 (FN), they are still

continulng xnuthe post ,of EDM Grade I and no one is posted
dgainst the posts on whlch they whre worklné on aghoc basis.

Considerlng the subm1581ons of the learned. counsel for the

Koo o dake N 5
~applicant, I further direct tha&t status QquSogE}d be !

for & period of 14 days /
méintained/With regdrd to the postsof two appllcants of /

the 0.A, by which time the respondents shdll flleﬂ show- /

cause as to why the 1nterim order as passed sholl not be‘

] ‘.
mide ebsolute. List thlS case on 23,4.1996 for hedring {.

L
i

on the guestion of status quo. Let 3 copy of'thls orden

ha@nded over to the learned counsel for the-appllcdnt

//5‘*>°T*”’“:’
'”TﬂfrD Saha ) 3]

Merrber (&) giz
| N




N

MES, |

B

5/17.05.96
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: Counsel for the agplicant : shri D .Chowdhury,

 Couﬁseb for tﬁez:eSpondents ehri G. Bose,

 question of continuance of the stay order passed by this

. Bernch on O9.04.1§96. The applicant who was working as a

‘between 22nd Sept., 1990 to 4th Jan.,1996, was ordered to -
' be dis-continued to draw the of ficiating allowarce for

- Shri Chowdhury stated that when this O.A. was filed on
- stated that he has‘only been instructed to appear in this
matter and no showscause has yet been filed by the respon-

. and was drawing an offlC1d&1ng allowance which would indicate -

( allowarce. gven if ke is @ntinuing on the post of MDM

Gr, I that does. not ent:tle him to draw the officiating

C.A, - 200/96 | | B

4/23.4,1996 . Hon'ble Mr.K.p.Saha, Member (&)
. |

No one appears, No shcw-cause has ‘been

filed. List this case on 16,5, 1996 for hearlng
on the question of stay, Interim order as passed

earlier shall continue till the next déte.

i

e
. . Saha ) ‘

kS s . R - Mem br (A) ¢

Heard Shri D. Chowdhury, learred counsel on tle

MDM Gr.I in the.scale of R$,1320-2040/- on adhoc measure

that post W. e .£. 04,01, 1996 by a Memo dated 04,01.,1996,

19.02.1996, the applicant was continuing on that post

and, therefore, he prayed that the stay order against

this impugn-d order which was grarted on 09.04.1996 be ,
contirued. 3hri G. Eose, learned counsel for the resvondembts

dents, However, he referxed to the impugned ord@r which
States that the‘apullcart was an ointed as an adhoc measure

that thezappl;cant was not & regular promotee and had

no right to cdntinugén that post on tle bas is of officiating

allowarce beyond the dﬁte specified in that order.

2. Havirg heard SphRi Bose, I am inclined to agree
| e. . CoOntd/=
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contd...= e e

that the baldnce of copvem.ence does not lie in

Q\@k o'f}bthe favour of.the applicant to have the operation of

)b;m he stay order continued any further. The stay granted

(%)y\ g«\ earlier by this Berch will not continue ary further
from this date’ (17.03.1996) .

N\- . 3. respondents are at liberty to file a detailed
24 a . '
;/*' /\ reply in the matter for which the permission tpo file 3%,
SV A :
A a rejoinder, as per rules, is alsogranted. ..

' place it before the Registrar for comrletiorn ;

*

of pléadings and putting it on 09,07.1996 'ﬁﬁfr hearing.

Se Let a copsy of this order ma&y be given to the

counsel for the parties,
5 “ ﬂ' (P\z.h&.\f‘:‘rmﬁ)
3K : ) Member (A)
6/9.7.96 ‘ ' Shri M.L.Paswan, Registrar I/c | e
) ' Shri D, Chaudhary, Junior counsel to i
M = ' V'Smt M.M,Pal, counsel for the applicant' is; preseht. |
M

Shri D.G.Dastidar, Junior counsel to Shri Gautam Y
‘Bose, Senior counsel for the respondents, pxxyx submi’

that he has subm:.tted Vakalatnama today for the

—

respondents . He prays for time for filing W.S.
Prayer allowed. Listc_m' 31.7.96 for filing W.S. /

. ( M.L.Paswan )
SKS , ‘ Registrar I/c |
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9/9.1.1997
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QA=200/96

. Shri M.L.Paswan, Registrar I/c’
Learned counsel for the applicant is

_absent. Shri D.G. Dastidar, Junior counsel to

Shri Gautam Bose, counsel for the respondents, is
;'present. Hx@x Vakalatnama has been filed on behalf

of the respondents. W.S. has not been filed. List

( M.L.Paswan )} ... |
Registrar I/c

on 20.8.96 for £iling W.S.

sri, 8 M. L, Paswan, Registrar I/C.

L 2 N 3

ﬁ Proxy counsel on behalf of the applican Qj}‘g}';é:

7 aad‘prays for time for filing the rejoinder., Pra.eor alio- H

wed. Fut up on 7.11,96 for filing the same.

- R
n’_\'"
- *x*n"‘ ‘

( M. L, Paswan }
Registrar 1/¢ .

The ledrned counzel for the gplicant Shri
S,N,Tiwari is present. W/s has been filed on behalf

of the reSpondents. Rejoinder his notbeen filed by | |

the epplicént. The leérned counsel prays for .2-week's lj
timeé to file rejoinder. Put‘up on 31.1,1997, 1
: ' |

|

. f —
( M.L,Pasw . am, -
IRegistrar I/c ’




10/31.1.1997

i1/13..,1997

2i5,

12,/ 26.2.99. List it on 10.3.99 for direction,

/cBs/ 3 . M .K.WA
: . Lo , : MEiiif;ﬁﬁg L

None for the parties. W/s hes been ..rﬁt
filed on behal f of the respondents. R’e§0inder,i;: i
, . ot

to the W/s hss notAbeénﬂfiled ds yet, Put uwp

on 13,2,1997 for\filing.rejéinder, if any as a

last chance. ‘ Eﬁi{i//’

. . - ( 5.P.Sinha )
. - Dy.Registrar I/c

d @

’; € s

dr

Shri- DNChoudhary, ledrned counsel f

e,

the app{iqént iS.preseﬁt._NQné for the
lreSpondentS. W/s hég already been filéd on
behaif of the respondsnts, R¢ joinder has nbt".
been filedmékihcmgbAlaSt éhance was given to
the opplicant In tﬁe'circumsténces let this
case be kept und;r re@dy list as per Rule 39 ‘of
C.A.T., Rules of Practice, 1993, W“W’“
S Aol e at Loba i, tofede 9

Ko T e aacaoflcde .

T ('s,F.
- ’ ) Dy.Registrar I/c
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i ~ IN THE CENTRAL ADMINISTRATIVE TRIBUNAL
D . PATNA BENCH PATNA

e Order Sheet
< ...Application No. ... ‘O-Ar 2.00/96.,199 N

App“cant (s)no 200 sew see sss su» .‘o‘o 286 808 ... see cse 080 st ses OO ...Respondeﬂt (S) €66 ves ses  ces 4es ees  see aee 08

Advocate 10! ADPIICANt (S)ur we ceo teo woo sar seo em e wAdVOC3tE tor RespOndent (S) e v see wm oo oo o

Note of Resistry Orders of the Tribunal
13/10,3.19p9 Mrs.. M, M, Pal counsel for the applicant.

-

As prayed for, list it for hearing

1. - - on 23.4,199%.

v e

( Lakshman Jha ) ( L.Rp.¥.Prasad )
MES, Member £J) Member (A)
14/23.4,1999 On the reduest made on behalf of ‘the .

learned counsel for th'eapplicant , list it
for hearing on 2.7.1999,

( Lakshman’ dha ) ( L.R.K “rasad
MBS, | . ‘Member (J) ® - Member (A)

)

15/2. 7. 19¢ For want of time let it be listed on

24.8,99 for hearing o
AKJ (L. R+ K Prasad) R P Naray{n )
Member (A) ' Vice-Chairman

16/24.8,1999 None for the applicant,

‘Shri Gaut?m Bose, counsel for the respondents,
List /it for hearing on 4,10,1999,

'( Lakshmanh Jha ) ( L.R.K,Prasad )
MBS, Member (J) ' Member (A)
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17/4,10,1999 . Shri Gautam Bose, counsel for the respoﬁ;ents.
tiétvff fériaearing on 1,1 ,1999,
( Lakshmm Jha J " ( L.R.K Pras a)
MES, Member ( ? Mexlrf'ber (23 )
16/1,11, 1899 List it for hearing oh 29.11,1999, - |
: ( Lakshm Jha ) .. (LK KPrasad ) .
. MBS, ’  Member (J) ‘Member (A) '

o

19/29,11,99 List it fer hearing en 25,1,2000 ,

AKJ (L, JHA) * - ‘ (L.R.K,PRASAD)
_ ‘ MEMBER(J ) MEMBER(A)
20/25,01,2000 For want of time, list it on 24.03,2000 for

hearing.
T T 22 QM
(Lo Hningliana) ‘ "~ (s.Narayan)

SKJ Membe £ (A) S Vice.Chairmdn

21./ 24.3.2000. \ RN

Shri S.N. Tiwary, the counssl appearing on behalf
of the applicant prays for time for the reason that he
has got no instruction. from the client. 3ince this matter

-t | is pendlng ever 31nce Feb, 1996, and on praevious several
ﬂ dates, there was nO response on behalf of the apollcant,
I am of the oplnlon that the applicant is not keen to

pursue the matter. Hence this j.s_'dismissed for default.

JeBS/  (KXXKKINGKTAKN (5. NARAYAN)
VICE=CHAIRMAN



